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resigned, all associations, almost all in-
dividuals—everyday in the papers you
read about it and the Government must
also be getting telegrams and memoran-
dum from all sections of the society—ash
for dissolution. We never knew  that
there were so many aszociations like these.
They are all requesting for dissolution.
I do not want to be ungenerous, but
while the Government have said that they
would not make it a point of policy or
principle, not even of prestige, what is
coming out now is that there is some prin-
ciple. 1 1equest, as a Member of this
House in my personal capacity—because |
am oanly the member of a one-member
party—that the Government should under-
stand the situation. Tt is a psychological
problem. If it is a ripe fruit, please give
it before it gets rotten. Is it doing the
right thing by Gujarat, T ask the Home
Minister, to send afresh two trainloads of
police, BSF, to crack down on Ahmeda-
bad? Are we in for a third blood bath?
Please save us from it.

THE VICE-CHAIRMAN
GENDRA SHARMA)
the motion to vote.

(SHRI YO-
: First T will put

SHRI JAGDISH PRASAD MATHUR :
Before you put my motion. mi¥ =t e

§ 9% AT @ ar fedw § famomw
7 oaFd § A vgad F fd oqw oww wwy
g1 fedwe #1 waemag 7 oo o fw
R G E S G s e
Fog faue T % Y S AT w9eE
g o1 f& g " w3 oo fr oy
faum 7ar o TF Ed fraw Ay Ard
ST

gomwaty (st aWieg waf) © s St

Ao & F97 Y w@r IIww 99w gmeT
FET &Y FFan )

The question is ¢

“That this House recommends to the
President that the Proclamation issued
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by the President on the 9th February,

1974, under article 356 of the Consti-

tution, in relation to the State of Guja-

rat, be revoked.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI YO-
GENDRA SHARMA) : The questions is:

“That this House approves the Pro-
clamation issued by the President on the
9th February, 1974, under article 356
of the Constitution, in relation to the
State of Gujarat.”

The motion was adopted.

The ESSO (acquisition of undertakings in
India) Bill, 1974

THE VICE-CHAIRMAN (SHRI YO-
GENDRA SHARMA) : Shri Shah Nawaz
Khan.

SHRI BHUPESH GUPTA (West Ben-
gal) : Sir, on a point of order. It has
been stated in this House by some of us
that in order to facilitate the discussion
certain material with regard to negotia-
tions with the Esso should be submitted.
The hon. Minister must be pleased to
make it available because we do not know
on what basis some clauses of the Bill
have been drafted although there is in-
.dication that it is as a result of certain
negotiations. Otherwise also we know that.
For example, how is the compensation
calculated? This question was raised in
the other House and the Speaker made it
very clear that these documents should
have been available. In fact, he passed a
stricture. We repeated it several times.
Mr. Om Mehta also said that he would
convey the same to the Government.
Today I find we have been supplied with
no background material, no paper or docu-
ment relevant to the agreement or rele-
vant to certain provisions of the Bill which
are couched in mystery and suggestive
of some shady deal between some officials
in the Government of India and those
who will be getting a pound of flesh from
us, namely, the compensation.
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(SHRI YO-
Mr. Bhupesh
let him move the

THE VICE-CHAIRMAN
GENDRA SHARMA)
Gupta, first hear me.
motion.

SHRI BHUPESH GUPTA : Before the
discussion starts, T will make my point on
that. He <hould make it available to us
before we go on.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAH NAWAZ
KHAN) : It is not customary to makes
available all the background papers and
departmental notes .

SHRI BHUPESH GUPTA : Not

all, t
but the background material,

SHRI SHAH NAWAZ KHAN : If there |
s any specific point or information that'
the hon. Member desires to have, T will .
be too happy to reply to the point or give |
the information that he requires. '|

SHRI BHUPESH GUPTA : No, Sir.}‘
This is very essential. Kindly consider it. |
I know you have a majority and you can
get away, but Parliament has a privilege
especially when. there is a Bill which im-
plies financial obligation on the part of the
Government. Now, here in the Bill, in
the Financial Memorandum you have !
given some estimates based on which com-
pensation will be paid, but you do not
say on what basis the compensation has
been arrived at. Parliament should be
taken into confidence. When the Govern-
ment wants us to sanction Rs. 3.5 crores
for being paid as compensation to a
foreign concern in these difficult days, it
is very relevant.

THE VICE-CHAIRMAN (SHRI YO-
GENDRA SHARMA) : Let him move it
and then you can speak.

SHRI NIREN GHOSH (West Bengal) :
Mr. D. K. Borooah is not here. He is
holding the baby, but the baby is in wrong
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SHRI SHAH NAWAZ KHAN :
Mr. Vice-Chairman, Sir, T beg to move:

“That the Bill to provide for the
acquisition and transfer of the right,
title and interest of Esso Eastern Inc. in
relation to its undertakings in India with
a view to ensuring co-ordinated distri-
bution and utilisation of petroleum pro-
ducts distributed and marketed in India
bv Esso FEastern Inc. and for matters
connected therewith or incidental there-

to, as passed by the Lok Sabha, be
taken into consideration.”
It is our declared policy that the oil

industry must be brought under Govern-
ment's effective control and this policy,
as I understand jt, has overwhelming sup-
port of the hon. Members of this House.
The oil industry is far too important for
the economic development of the country
and for national security to be left in the
hands of foreign companies. We, there-
fore, feel that it will be politically wrong
and economically incorrect to leave its
control in the hands of private companies,

i much less in the hands of foreign com-

panies. The Bill T have the honour to
move today is the first step in the direc-
tion of establishing the necessary Govern-
ment control.

. [The Vice-Chairman (Shri 8. S. Mariswa-
my) in the Chair]

The Bill itself refers only to the acqui-
sition of the distribution and marketing
operations of Esso in India. It has be-
come necessary to execute this part of
the total transaction by means of legisla-
tion, because Esso Eastern Inc. is mot a
company registered in India, but is only
a branch of a foreign company operating
here. We could have purchased the assets
of the company, but the transaction in-
volves the transfer of both the assets and
liabilities and for the latter it is necessary
to enact a law. The Esso group has two
other activities in the country: the Esso
Refinery at Bombay and the Esso’s 50 per
cent share in Lube India Limited in which
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the other 50 per cent is held by Govern-
ment. These latter two operations are
conducted by companies duly registered in
India and having an Indian entity. It is
possible to purchase the shares of Esso ip
these two operations by negotiation and
without recourse to legislation. This,
Government propose to do immediately
after the Bill that I am moving is enacted
into law. I would like to explain briefly
the scheme of the takeover of the majority
control of Esso operations. We have de-
cided that in the overall interest we should
take over 74 per cent equity in the total
operations of the Esso Group in India.

SHRI BHUPESH GUPTA
100 per cent?

: Why not

SHRI SHAH NAWAZ KHAN : I
coming to that.

am

This involves the acquisition of the dis-
tribution and marketing operations of Esso
Eastern Inc. and their vesting in the
Esso Standard Refinery of India Itd.
Thereafter, 74 per cent interest will be
transferred to Government, and simulta-
neously 24 per cent of Esso’s share in
Tube India Limited will also be purchased.
As a result, 74 per cent of the total opera-
tions of the Esso Group in India will be-
long to Government. It is for these rea-
sons that clause 4 of the Bill excludes
Esso Standard and Lube India which will
be purchased to the extent of 74 per cent
by agreement, and not by legislation.
There will then be a common Board of
directors, the Chairman and Managing
Director being appointed by Government
in a Board with 8 members, of whom 6
will be nominated by Government .

SHRI BHUPESH GUPTA : Who are
they?

SHRI SHAH NAWAZ KHAN : .
two by Esso.

. and

T will now describe briefly the scheme
of compensation
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SHRI BHUPESH GUPTA : Is it a fact
that you have already decided to appoint
Shri K. R. Goel, Financial Controller for
the Marketing Division?

THE VICE CHAIRMAN (SHRI S. S.
MARISWAMY) : Let him finish his
speech. You will get your chance.

SHRI BHUPESH GUPTA : Even be-
fore the Bill is finished, appointments are
being made. And I will say so many
things.

SHRI SHAH NAWAZ KHAN : The
Bill provides for payment to Esso of an
amount of Rs. 2 crores and 59 lakhs as
the principal amount, to be paid in in-
stalments as shown in the Table in the
Second Schedule.

Inclusive of the above compensation
and for the total activities of Esso, Gov-
ernment have decided to pay Rs. 15.40
crores net of taxes for 74 per cent acqui-
sition, in seven instalments, the first of
Rs. 1.84 crores to be paid on the effective
date which will be the date of executioh
of the Agreement and the balance in six
equal annual instalments commencing in

1 1976 on the second anniversary of the

agreement. On outstanding instalments in-
terest will be paid. The full compensa-
tion for 74 per cent acquisition will have
been paid by March, 1981. In the year
1981, the balance 26 per cent share of
Esso will be acquired at the face value of
the shares for a sum of Rs. 2.60 crores.
Thus, for this phased acquisition of Esso,
namely 74 per cent on the date of sign-
ing of the agreement and 26 per cent in
1981, a total amount of Rs. 18 crores
will be paid. This valuation for the en-
tire 100 per cent acquisition, even though
arrived at on a mutually negotiated basis,
has taken note of factors like the net
worth of the total operations of this com-
pany determined on the written dewn
book value method etc.

SHRI BHUPESH GUPTA : Why book
value method?
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SHRI SHAH NAWAZ KHAN We
also consider that the amount fixed is fair
both to Government and (o Essd. Indeed.
for acquiring a profitable running concern
of this kind. we consider the amount very
reasonable.

SHRI BHUPESH GUPTA : The hon.
Minister has said, 1 consider it very rea-
sonable. He could not have said it. 1
want  the medical cxamination of the
Minister. How could he say such —an
absurd thing on the foor of Parliament?
He is a responsible and good Minister, ]
know. Therefore 1 say that the House
be now adjourned, let him be taken and
medically examined.

THE VICE-CHAIRMAM (SHRIS. S
MARISWAMY} Why don’t you wait
for your speech?

SHRI BABUBHAI M. CHIMAI {Muhn-
rashtra) : Let Shri Gupta say what he
vants when he speaks.

SHRI BHUPESH GUPTA It is a
good suggestion, a {riendly suggestion that
he should be sent for medical examina-
tion.

SHRI SHAH NAWAZ KHAN : In this
process We are acquiring an oil refinery
with a recognise. capacity of 2.75 million
tonnes per annum which is capable of
working to 3.5 million tonnes per annum
and can immediately be so utilised. The
refinery is in very good condition and is
equipped  with sophisticated processing
units including a catalytic cracker. The
Lube India plant is a modern and sophis-
ticated plant which is already working to
much above its rated capacitv. The dis-

tribution and marketing organisation  is
spread all over the country and has 8
major terminals with a  throughput of

around 1.7 million KL per year; 5 port
installations; about 100 storage points; and
1900 retail outlets. All this makes for a
very substantial acquisition of ‘a running
profitable organisation by the public sec-
tor. The IOC already commands around

2RSS/74—6

[1l MARCH 1974]

Undertakings in India) 16?

Bill, 1974 .
1 61 per cent of the oil products market in
| the countiy With the take over of Esso-
i operations in the public sector, the opera-
! tions commanded by the public sector will
| be around 73 per cent.

A question may be asked why  we
should not take over the full 100 per cent
i ch- siroke. That is the question that
is raised by my friend, Shri Bhupesh
Gupta. As the honourable Members may
bz aware, Esso had itself offered to sell
74 per cent of its share, or, if the Gov-
ernment so preferred, the full 100 per

|
|
|

cenl. The honourable Members are also
fully aware of the world oil situation in
which there have been drastic changes in

the last three years. Not only have crude
cil prices risen phenomenally, but avail-
ability has also been difficult. We have,
{c a considerable extent, succeeded in
esiablishing direct links with the national
companies of the oil producing countries
in the Middle East, but even so, almost
half of our supplies of crude oil come
through private oil companies. It is also
a fact that for quite some time now the
crude oil sold to us by the private oil
comraiies is considerably cheaper than
that bought in direct transactions with the
national oil companies of the oil produc-
ing countries. For security of supply, and
for the presently prevailing price advan-
tage, we have considered it advisable to
purchase only 74 per cent shares in the
Esso’s operations leaving 26 per cent with
Esso till the end of 1980 by which time
we should expect greater stability both in
supplies and in prices, and also hopefully
greater self-reliance in the matter of in-
digenous crude oil production.

I would like to say a word here about
the emplovees of Esso. -In Chapter III,
the Bill makes specific provision for pro-
tecting the contractual service conditions
of the employees, including their provident
fund, superannuation  benefits, welfare
funds, etc. 1 would like to state very
clearly that it is Government’s intention to
treat the officers and all  other employees
of Esso fairly; nor will the provident fund
and superannuation benefits already earn-
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ed by all such employees be affected
any manner whatsoever. There should be
no apprenhensions in this regard.

All in all, we consider the transaction
we have decided upon as very much in
our interest, and 1 would strongly com-
mend the Bill for adoption by this honour-
able House.

The question was proposed.

SHIY! BHUPESH GUPTA : Sir, I rise
to launch my strong protest against the
provisions of the Bill, and the manner of
the so-called acquisition by the Govern-
ment which not only defies the spirit of
the Twentyfifth Amendmient to the Consti-
tution which, aftcr a great election, we
passed with a view to facilitating nationa-
lisation 1n national interests whereby
we would not have to give blood-money
as compensation, least of all to foreign
exploiters. Sir, it is not for the sake of
fun that in the midst of political turmoil
in the country that the 25th Amendment
of the Constitution was adopted in order
to arm the Government to take over such
institutions, organisations and undertakings
as the foreign oil companies in order to
serve the nation and protect the interests
of the natir»n. Today we have seen things
moving in the opposite direction—opposite
of what wos envisaged when we passed
the 25th Amendment to the Constitution.

I shall come to the question of com-
pensation later. Let me first deal with
some of the major things. First of all, I
should make it very clear that we as

a
Party  has always stood for, and still
stand  for, complete nationalisation of

foreign oil companies and in fact oil in-
dustry—its exploration, production, refin-
ing and distribution—should be entirely in
the hands of the nation. Foreigners should
have been given no quarter. But un-

in |

[RAJYA SABHA]

! country

i try several hundreds

fortunately even while entering into the '

arrangement of thig kind, we find every
care has heen taken to barter away our
national interest because some bureaucrats,
may be for golden considerations,

and -

Undertakings in Indiay 164

Bill, 1974
some officials, in the name of acquisition,
have served their interests 1ather than the
interests of the nation. Therefore, T raise
my voice in protest against it. We have been
kept in the dark about the negotiations
and as to how the compensation has been
computed. We have not been given any
paper by the Government or by the Minis-
fiy as to how the conclusion could be
arrived at that this kind of arrangement is
in the best interests of the nation. And
vet we hear the Prime Minister telling us
that in matters opposition parties
should co-operate.  You cannot  aliow
vour Goel or Naik to go and have a shady
deal with the foreign oil concern either
by sending their children to  the United
States or getting outright bribe from them
and expect us to defend their action in the
highest forum of the nation—the Parlia-
ment. It is an insult to the Parliament.

sach

Now we say that complete nationalisa-
tion should have been done. Even in this
100  per cent shares should have
taken over. That has not been

case
been
done.

Now I must preceed to deal with Esso.
Before I procced to the details, you know
very well that in our country we depend
on foreign oil companies and they have
been plundermg and looting the nation
for years and years. Coming to Esso, it
is well known that there are three or
four foreign oil companies which had
tahen out of this country over a short
period of time nearly Rs. 1,000 crores by
way of profits and other things. We have
revealed in this House some time ago
that Esso which enteied business in this
as Standard Vacuum Oil Com-
pany has recently taken out of the coun-
of crores of rupees
as profits dramning our resources and
exploiting our labour. This is the history
of Esso. I do not know how many times
their paid-up capital the amount comes
to, but I hnow that for every rupee in-
vested in this country, they have taken
several rupees. by way of  profits and
otherwise. This is the thing,
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When Shri Borooah took over the office,
at one time he mentioned three alter-
natives. He mentioned the take over of
the manazement as the first alternative,
buying up the shares as the second alter-
n:ive wnd nationalisation as the third
alternative. He gave us the impression
that all the three alternatives were under
consideration. It was made very clear
from this side of the House and also from
that side of the Housc that what the
nation wanted was nationalisation of the
foreign oil companies in this country in
all branches of business. Today, that
policy of nationalisation has been aban-
Joned, abandoned in a most scandalous
manner behind the back of the nation,
through secret deals, through secret nego-
tiations and through colourable trans-
actions which have taken place between
the high officials of the Government on
the cne hand and the tycoons of the oil
industry on the other. This is a big scan-
dal and certainly a scandal known to the
knowledgeable circles and, Sir, I demand
an inquiry into how the negotiations had
been going on over a period of months.
Sir, this is my first point. I would like to
know who gave Mr. Borooah the autho-
rity to unilaterally decide, having given an
assurance to the nation that nationalisation
was under consideration, to abandon
nationalisation and then produce before
the nation a fait accompli so that the na-
tion could sign on the dotted line. Sir,
he should explain it here and the Cong-
ress Members should ask the Minister to
do so. I do not know whether the matter
was discussed within their own party. It
does not seem so. From the speeches
made by the members of the ruling party
in the other House I find that there are
lots of misgivings also about this. The
only people who know the transactions
are the pecople in the bureaucracy or aie
the people in the Finance Ministry or
are the people in the Petroleum Ministry.
Even the membeis of the ruling party,
even responsible members, do not know
how the deal was struck between the Gov-
ernment on the one hand and the plunder-
ers and buccaneers on the other, namely,
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the foreign oil concerns. This I would

like to know, Sir.

Now, Sir, the Government hag decided
to acquire them. What are they acquir-
ing? They are acquiring some junk. As
is well-known, when the negotiations were
going on, these people were selling their
assets to others including the IOC. They
vere selling their assets and they were
passing them on to the other people. Now
some junk remains and thcy are paying a
heavy compensation for this. This is
what they are doing and they are buying
it on commercial terms. For this did we
pass the Constitution Amendment  Bill?
For this did the nation go into a mid-term
poll? For this did the nation face the
situation when the country was in the
midst of a great political crisis so much
so that we had to order a mid-term elec-
tion and we on our part voted for this
government and put it in power? For
this did we pass the Twentyfifth Consti-
tution Amendment Bill? We voted for
this Government because those who were
opposing this Amendment Bill would not
be able to overthrow this government so
that they could proceed to a stage when
they could go in for nationalisation in
terms of the Twentyfifth Amendment of
the Constitution. For this did we work
or for something clse?

Now, I come to the question of distri-
bution and other things and step by step,
Sir, T will exposc all those things.

Now, Sir, take the case of ESSO. As I
haye said earlier, cven in this House, ten
years ago, I exposed the STANVAC who
were, in the name of exnloration, plunder-
irg the exchequer and we had to <pend in
the West Bengal bhasin nearly ten crores of
‘ rupees. This is the history of the ESSO or

STANVAC at that time. Now, Sir. if vou

go thiough the 50th Report of the Estima-
‘tes Committee, you will find what they

hove said. They have pointed out that the
1 ESSO did not even render account. Tt was
not done and it was noted by yowm Com-
mittee of Parliament, the FEstimates Com-
| mittee, and they have written this. They
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refused even to render the account They
introduced a new system of accounting.
The foreign o1  companies introduced a
ncw system called the Valued Stock Ac-
count System and this was the mechanism
of pluitdering and swindling the national
‘exchequer and the national resources.

Sir, in 1959, the matter was found out
and, in fact, it was referred to the late
Shri Jawaharlal Nehin and an inquiry was
ordered and it was discovered thut they
had defrauded the country and that they
were to pay nearly seventy crores of
rupees. That was the money which they
swindled and it was made known herc in
this House at that time and they manipulat-
=d their new accounting system in such a
way that they swindled the nation to that
extent. The then Prime Minister, the late
Shri Jawaharlal Nehru, had to order an
inquiry and an investigation and the result
of the investigation was the discovery of
Ks. 70 crores cheated by them. Well, it waq
mich more, But they were made to pav
this much.

* Then, Sir, there is another thing. They
found a new way of supplying crude ta
certain concerns like the Fertilizer Corpora-
tion of India at Trombay and certain other
petro-chemical industries. This was carried
on in a fraudulent manner.

This country was cheated. The compa-
nies were cheated. It was also revealed by
the Government. The top-up crude busi-
ness was also found out by the Govern-
ment and it was discovered that they had
cheated to the extent of 20 crores of
rupees. Ultimately, they were let off with
afine of 58 lakhs of rupees only. This
story does not end there. Shri B. Mukhes-
jes, an I.C.S. Officer, abetted and helped
this business of top-up crude supply. He
helped this foreign concern, ESSO, and he
is now the Vigilance Commissioner of
West  Bengal Government. What a
wonderful  Vigilance Commissioner he
will be ! Who is going to be vegi-
lant about the former 1.C.S. man. Shri
B. Mukherjee, who was, at that time,
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helping the o1l congein to use the mecha-
nism of top-up crude and helped them
to swindls the nation to the extent of 20
crores of rupees and at whose initiative
they were allowed to get away by paying
a {ine of 38 lakh of rupees? Tell us some-
th.ng about il

5., in this connection, I must bring 1o
sour notice many other things. 1t 15 neces-
sdatv that they should be brought to your
notice. There is another scanda! in this top-
up crude business. There is not a word
about it. There was an airangement bet-
ween the foreign oil concern and the 1.O.C.
v hereby the 1.0O.C. were to supply the
foreign cempany  certain products on A
loan basis

This was done. The 1.O.C. was supplying
to them oun the condition that the supply
was a loan and it should be renaid in kind.
Oil should be piuid by oil, Every ton must
be repaid by every ton. Heie ¢ have got
with me the Internal Audit Report of the
1.O.C. regarding supply of Rurmanian oil
to the Esso on loan. Mr. Shah Nawaz
Khan mav kind'y nnte it. I demand that
the report should be placed on the Table
of the House. It is the Internal Audit Re-
port of the I.O.C. T have got some rele-
vant portions from this report. What does
the report say? This relates to Agenda
Item No. IMF 106 and the meeting was
held on 11-8-1972. The matter continues
to be pending as on March 1974, It is
said in this report.—

“During the period 1967-68 to 1970-71,
a share from these imports (imports
from Rumania) Duiing this
eriod. the products worth 7.66 croies ot
rupees out of the imports, were supplicd
to other oil componies. Out of these,
produsts worth  3.13 crores of rupees
were given to FSEO on a loan basis. The
other oil companies were given the pro-
ducts on a out-right sale basis.”

’ ESSO was favoured. Tt was done special-
Iy in the case of ESSO.

THF VICE-CHAIRMAN (SHRI S. S.
I MARISWAMY) Mr.  Bhupesh Gupta,
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you have taken 15 minutes. You can have
only another 5 minutes.

SHRI BHUPESH GUPTA
finish in 5 minutes.

: I cannot

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY) : Kindly listen to me.

The allotted time is 3 hours and there
are 8 sreakers.
SHRI BHUPESH GUPTA : 1 will take

25 minutes,

SHRI BABUBHAI M. CHINAI : I
there no rule for Mr. Bhupesh Gupta?

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY) : | have reminded him
that he has alieady taker 15 minutes.

SHRI BHUPESH GUPTA: I wil pro-
ceed till 1 finish. I move that the time may
be extended,

Otherwise, the study will not be known.
The House would be interested in knowing
such things. I found out that some research
work was done and I thought I shonld
bring it to the notice of the House. If any-
boedy is prepared to do it, I will give my
place to him.

So, Sir, there was a culpable deal bet-
ween the two. In this connection, I must
bring to the notice of the hon. Members
that one Mr. P. K. Rao, the then Finance
Director, caught Mr. Kamaljit Singh in the
act of defrauding the Government. And
what has happened to Mr. Kamaljit Singh?
You know it very well, Sir. Government
was cheated by them and nothing was
done. And now, we say that we will pay in
cash. Why in cash? Why not in hind? They
know that the prices of oil have gone up.
Today, they should have paid in kind—
product for product—and we would have
saved foreign exchange to that exient. To-
day, they want to make money out of it.
And they are the gainers, Why should it
he so? The oil prices have gone up in the
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What was Rs. 3 crores at that time is
certainly much more now., And yet the

calculations would be made in terms of
money, on the basis of old prices. This is
again another fiaud. Therefore, 1 demand
that the Internal Audit should be made
available to the Members and the Members
should demand it. That report should not -
be kept away from us.

Now, I will come to various other
things. Sir, 26 per cent of shares have been
left to the Government. Why? We are told
that they will biing oil from other count-
ries, from Saudi Arabia, etc. Well, we can
get oil for ourselves from our internal
sources and also crude from the internal
scurces. And we can get crude from other
countries like Iran. But do you know as to
what has happened in the case of Iraq?
Iet the Minister deny it if he has the
courage to do it. Mr. Verma and others
were interested in buying Saudi Arabian oil,
by giving them higher prices. T think, the
Indian Embassy in Iraq sent a telegram—
a coded message—to the Government of
India asking the Government not to pay
higher prices for the Saudi Arabian oil.
And that ecoded message was suppressed
and ignored. Why? First of all, the hon,
Minister should tell us whether he had
received a message from the Indian Em-
bassy in Iraq, asking them not to pay this
kind of high price for the Saudi Arabian
oil. Here again, Mr. A. P. Verma, who
was supposed to be the head of the new
Company which 1s going to be set up—now,
Mr. Goyal will go there in collusion with
others, saw to it that oil from Iraq was not
bought. He ignored the telegram of the
Indian Embassy and kept on paying the
higher price to his patron in Saudi Arabia.
I do not know how much money he has
made or some people in the Ministry made.
But there is a case for enquiry into the
matter as to how the coded message from
our Embassy wus ignored in this manner
in order to make heavy payment to these
people.

Then, Sir, it has been left to those peo-
ple for seven years. And they will con-

world and here also, they have gone up. | tinue. Why should it be seven years? We

2RSS/74—7
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should be in a position to run our Refinery.
The Bombay High can feed our Refinary.
if we want to run them properly, we can
get assistance from friendly countries, the
socialist countries and the Arab countries.
We can get it from Iran also and other
places in order that we can feed our refi-
neries. Why should they be allowed?

Sir, what is the guarantee that ARAMCO
from which the ESSO gets its stock in
Saudi Arabia will not be nationalised when
we know from the American papcrs and
others that they are contemplating to nat-
ionalise the ARAMCO to which the ESSO
is attached? There is no explanation for it.
Why are you buying the junk? You have
given them enough. You have given them
enough over a period of time, I have found
it out. You have given them Rs. 600 crores
through the 1.0.C. Marleting Division—to
Esso, Burmah Shell and Caltex. Reference
to this has been made in the Auditor-Gene-
ral’s Performance Report on 1.0.C. Market-
ing Division presented to Parliament on the
6th of September, 1973.

Sir, today we are in a far better posi-
tion with regard to our own refineries,
vith regard to our own potential, resour-
ces—internal and other things. Even in a
patritic way we can develop Bombay
High and other sources—other sources
where oil has been struck. We are in a posi-
tion to supply crude to all our oil instal-
lations. We have taken them in the
nationalised sector. We need not rely on
these people, the foreigners—Esso, Caltex
and Burmah Shell—for our dependence on
them for another number of years. Now
that they will be getting the crude from
their own sources, those sources are avail-
able to us also. We have our own diplo-
macy. We have our relations with the
Arab countries. Why can’t we develop our
relations in order to develop the resources,

. Sir, sabotage is going on in the adminis-

tration. That should be stopped. Therefore,
what we need today is a patriotic policy
in the matter of developing our oil industry
and taking it into our own hands and run-
ning it as a truly national asset. Sir, that is
not being done.
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Now, Sir, 1 do not want to take much
time because you will not allow it. All that
I should like to say in the end is how is
it that Mr. Goel has been selected for the
post. You know he has been selected. A
new company Hindustan Oil Corporation is
proposed to be set up by the Ministry and
Mr. Goel is proposed to be appointed. How
is it that even before we passed the Bill
you have taken the decision ?

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY') : Please finish now. Last
sentence only.

SHRI BHUPESH GUPTA : I am finish-
ing. I have told you.

How is it that you have appointed him?
There was a plant to take Mr. A. P. Verma
—another corrupt officer. Now, Mr. Goel
is proposed to be taken. He has been rcleas-
ed by the Railway Ministry. Esso has been
favoured by them out and out. Sir, every-
body knows the pipeline—a pipeline of cor-
ruption. Oil pipeline gets blocked. Mr.
Naik had been there. But that pipeline
through which oil passes to the bosses in
the country is flooded with money. That is
what is happening and that is why you have
as much corruption.

Sir, T demand finally that all these matters
should be investigated. This Bill shouvld be
deferred. We should not be asked to pass
this Bill because all these things have been
brought to your notice on the basis of the
Report of the Estimates Committee—the
report of the internal audit of the Auditor
General and ‘other matters. There have
been investigations in the past as to how the
Esso has been cheating the country step by
step and today we are now taking over
their junk by paying them Rs. 3 1]2 crores.

We have got an amendment, We shall
come to thuat amendment aid when the
various items are taken up I want to say
that this is one of the shadiest transactions
which the Government has entered inte
with the foreign oil concerns.

.Sir, as you know very well the foreign
oil companies do not merely run their
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business, they influence politicians and
bureaucrats in vety many countries. They
bave been threatening even military aggres-
sion on some of the countrics. The same
forces, the C.I.A. linked up forces are
working there. It is to our shame that we
have these things happening and other for-
ces enterenched in this Ministry in order
to help the cheating and swindling of the
nation. I protest against such things.

4 p.M. .

Therefore, Sir, 1 finally say that the
compensation of Rs. 20 crores for three
units would be a shoking compensation.
You have set an example now in the case of
Esso. We fear this will be followed in the
cuse of Caltex and Burmah-Shell and that is
why we aie protesting against it before it
is too late.
not to pass it I would appeal to Parlia-
ment not to give any quarter to these thit.gs.
Sir, I am piepared to surrender to you—
you are asking me to stop, ringing the bell
again and again forgetting the national in-
terests. 1 stop. You become the chaiiman
of an inquiry committee of Parliament; let
the whole matter go before the committee
of Parliament based on the cost and other
data and on the basis of documented proofs
and so on and if after inquiry it is
thought advisable to pass this Bill, let it be
passed, But T am sure no Parliamentary
committee, if it is given a chance to go
into this Bill, will ever sanction this kind
of plundering in the name of acquisition by
the Government because some corrupt offi-
cials and others have made it a point to
prosper on the basis of corruption and bri-
bery. It is a matter of shame. T oppose this
Bill. This is no acquisition Bill. It is worthy
of the plundering people who are in charge
of the administration.

SHRIMATI SUSHILA SHANKAR ADI-
VAREKAR (Maharashtra) : Mr. Vice
Chirman, Sit. 1 rise to support this Bill and
also #o congratulate the hon. Minister for
tahing the first step in the direction of tuk-
ing over of foreign oil companies.

The purpose of the Bill is to acquire
Esso  Eastern Incorporated which is a
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branch of the worldwide American com-
pany and which looks after the marketing
operations of Esso in India. Esso also has
two other separate companies both of which
are incorporated in India, The Bill refers
only to the takeover of the Fsso Eastern
Inc., but it is not at all clear as to what
the Government pioposes to do about the
other two compunies excepting the Minis-
tet's announcement that the Government
has decided to scquire 74 per cent of the
shares of these companies.

I have no doubt that the Government has
valid reasons for not disclosing all details,
specially when they want to discuss similar
agreements with the other foreign oil com-
panies. But, Sir, 1t would help to come to a
decision soon if some more facts and infor-

. mation are placed before the House.
I would appeal to Parliament :

I compliment the hon. Minister for taking
a decision in this important matter. As a
nation we just cannot leave this vital indus-
try in the hands of foreigners any more.
The Government has no doubt made a good
beginning. Many a time we were told in
this House that the Government had three
alternatives beforc it—(1) nationalisation
(2) major participation, and (3) termina-
tion of refinery agreements. The Govern-
ment has chosen the best alternative to ac-
quire the majority of shares by negotia-
tions. This will give us plenty of time to
look at the operations of the company and
to find out whether the country is getting its
money’s worth.

It has been complained from time to
time that Esso and other foreign oil com-
panies are repatriating large amounts in
foreign exchange as profits, service charges,
etc. If this is true, then the Government
has taken through this Bill a decisive step
to stop this outflow.

I would like to request the hon. Minis-
ter to tell us the total price that we are
going to pay for acquiring 74 per cent of
the shares. Tt has been reported during the
Lok Sabha debates that the price will be
about Rs. 18 crores. T have no quarrel with
this figure because it is estimated that this
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year alone we are going to save about
Rs, 30 crores on crude imports. The price
charged by the foreign oil company is about
$ 2 less per barrel than the price charged
by the oil-producing countries. If Esso sup-
plies crude requirements for its Bombay re-
finery, it is estimated that the price paid for
its assets itself will be recovered in the
very first year. But I would, however, like
to know from the Government what gua-
rantee will be- there that the company will
honour its commitments and what action
the Government proposes to take in case
it fails to do so.

An announcement was made some time
early this year that an agreement has been
reached between ESSO aund the Govern-
ment in principle, It was good that the
Government waited till Parliament met and
brought this Bill before the House instead
of issuing an ordinance..This has enabled
free and frank discussions on this important
piece of legislation which will set the
ground rules for future for not only this
company but regarding the taking over of
all the foreign enterprises in this country,

It 1s reported in the newspapers that
other oil cartels are trying to stall this
move. It is quite likely that the other
foreign oil companies may not like to fall
in line and may resist Government attempts
to take them over also. It is absolutely
cbvious that the foreign oil companies have
outlived their utility and the country is no
longer in a mood or even anxious to allow
any further continuation to any foreign in-
terest in the oil industry. They have been
here too long. It is high time that they
should now leave the matter with the nation
to handle it.

I would like to make a plea on behalf
of the employees who are the workmen of
the company and who number approxima-
tely 3,000. A sort of an assurance may be
given that their rights will be completely
protected and their service conditions etc.
will be maintained. This will enable to
generate a new air of confidence amongst
the workers of the company. As far as the
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technical men are concerned there is not
doubt about their abilities. ESSO is suppos-
ed to be a well managed and profitable
organisation and their business efficiency has
never been a matter of doubt. These tech-
nical men have helped to set up new refi-
neries not only in  Asian countries like
Malaysia, Singapore, Indonesia, Philippines,
etc. but also in some of the European
countries like Greece. These talents should
be utilised fully for the expansion of the
Indian oil imMustry,

I am not in a position to talk about the
real worth of the assets left behind by the
ESSO but one can easily say that the assets
left in terms of human talents are certain-
Iy worth while and will be very useful in
strengthening our oil industry. It has been
reported that sorge of the Middle East
Governments have asked our Governmeni
for technical assistance in the oil industry.
The persons serving in ESSO who have
expericnce of worldwide operations can be
useful in this respect.

With these words I once again support
and welcome this Bill.

SHRI BABUBHAI M. CHINAI : Mr.
Vice Chairman, I have gone through the
speeches made in the Lok Sabha and in
this House also by the various sections of
opinion, both of Shri Bhupesh Gupta and
of the Congress Member, Shrimati Sushila
Shankar Adivarekar. While I welcome the
Bill T have got certain doubts also about the
repercussions on foreign investment. First of
all let me make it clear that I do not agree
with the arguments of the Communist
Member, Shri Bhupesh Gupta, that no
compensation should be paid when acquir-
ing either a part or full undertaking. We
are a democratic nation and I do not like
that any undertaking should be taken over
without compensation. All these foreign
concerns have served our country. May be
at some point of time there might be some
exploitation but it is in the nature of things
and in the nature of business and T do not
think we should stress too much over this
asvect at the present moment.
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The amount of compensation of Rs. 2,59
crores has been arrived at not only in con-
sultation with the undertaking concerned
but also after careful deliberations and
study by the Cabinet Secretary, Finance
Secretary and Petroleum and Chemicals
Secretary. The matter had also gone before
the Cabinet Committee. The amount agreed
to by the Committee is reasonable and has
been accepted by the upndertaking. We have
not accepted the policy of nationalisation
without compensation and this is generally
so in any civilised society. This compensa-
tion is only for taking the Marketing Divi-
<ion of the Company. Petrol pump outlets,
building, storage points and port facilities
constitute the corpus of the society which
is being taken over.

1 also do not agree with the argument
that why only 74 per cent of the share of
the comrany should be taken over. After
all these companies have been there for a
long time and it would not be wise to take
away 100 per cent of the shares.

Another factor is that this position will
continue only for seven years because after
that period all these companies would be
owned by the Government of India through
Hindustan Petroleum Company. It is no
use hastening the process, particularly at a
time when the international oil situation is
critically bad. I would, however, like 1o
sound a note of waining. I would like to
know whether the Government has made
any study of the repercussions of the pre-
sent move on foreign investment and for-
eign collaboration. We are still a technolo-
gically undeveloped country and are also
short of the required foreign exchange for
the import of plant and eguipment. Fur-
ther, we have been seeking outlets in other
countries. We have been spreading into
various African and South East Asfan
countries, We are also contemplating joint
ventures on a big scale in other countries.
1 would like to know what would be the
reaction of the Government if our ventures
abroad are treated in a similar manner, as
we have treated or propose to treat foreign
ventures in India. This is a very important
factor to be considered at the present
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moment. We have a long way to go in in-
dustrial development and this will not be
possible unless we have active collaboration
of foreign capital and technical know-how,
I would beseech the hon. Minister to kind-
ly explain to us the Government’s views
on the points which I have raised, so thai
we may be enlightened as to what is the
general policy of the Government. Thank’
you.

SHRI NIREN GHOSH : Sir, this is a
shady Bill, a Eill directed against the
interests of India. All along the oil policy
of the Government of India has never
served the interests of the country. It has
always served the interests of the foreign
international oil cartels. It has a long his-
tory, if we get any chance to go into that,
but I will bring some specific {acts. Bhupesh
has done something. I charge the Gov-
ernment that the Petroleum and Chemicals
Ministiy under Dr. Triguna Sen did make
a recommendation to the Government of
India that the three foreign oil companies
be nationalised. The recommendation was
put into cold storage by the Cabinet. This
is the charge that T have made and I take
this opportunity to make again. Mr. Shah
Nawaz Khan should at least tell the
House on this occasion what was the re-
commendation. Why do you not place
those recommendations on the roor of the
House before you proceed in this manner
and scuttle those recommendations? In
whose interests ? Obviously it is in the
interests of the foreign oil cartels, This is
the first point that T would like to muake.

Now, this deal is a lackey-like deal made
with the foreign US imperialist oil com-
pany. Only a lackey could do it or can do
it. The Government in this matter  has
acted in a lackcy-like fashion. Why did
Esso propose that 36 per cent of the
shares should remain with them ? Tt s
clear enough .

SHRI SHAH NAWAZ KHAN :
26 per cent, not 36 per cent

It is

SHRI NIREN GHOSH : All right. This
gives them veto right on all basic decisions.

1
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Having 26 per cent of the shaites. Esso
has the right to veto any basic and vital
decision. This power they have 1etained and
we have surrendered to them.

Now, another thing we are told—that an
agieement was entered into with this foreign
oil comtpany that they would bring crude
from their principals. I am told that it
has no legal validity. It was a tcchnical
understanding, it was not a legal dccument.
Yet this opportunity had been given, is
being given till now, to these three foreign
oil companies to import crude from their
principals, and they have the audacity to
refuse to refine the crude supplied by us
from our own indigenous sources or trom
friendly countries. And they have no legal
ground to stand on. Yet this Government
of India crawled before this international
oil cartel, though it has no legal right to
do it. And what did it mean ? Everybody
knows that if the cost of production per

barrel was three cents in those davs when,

there was no price-rise, the amount charged
to us was anything between two to three
dollars per barrel. And just compute the
huge amount. Nobody knows what it is.
Shri Bhupesh Gupta has said that a
thousand crores have been remiiled. ano-
ther thousand crores have gonz out of the
country out of this imported crude from
their principals, for which no aczount has
ever been properly Kkept, because every-
body knows that the cost of production
per barrel of crude is only three cents.
And at that time some committce was set
up and something came up. Even then we
never negotiated. So, they would continue
to import that crude and now they say—
Shri Shah Nawaz Khan has said—that the
price offered by Esso during the seven
years for the supply of crude from their
principals is lower than the price charged
by the Iranian QOil Company. Now. 1
would like to ask the Government : Have
vou heard of a statement by the Shiekh
of Yemen or the King of Saudi Arabia
who almost heads the OPEC that there is
no reason for this abnormal price-hike
because the amount of the price-hike is
judged by the OPEC and an equal amount
of price-hike is imposed simultaneously by
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the marketing international oil cartel, and
they are making super profits. Though
Western Europe and America are starving,
the foreign international ol cartel has
not suffered in the least. They charge an
equal amount. If five dollars per barrel is
price-hike, another five dollars are
charged by the international oil cartel. So
the price becomes 10 dollars. It is an open
secret. Why can’t we negotiate with Iran
or Algeria? They are anti-imperialist
countries. We can even accommodate their
price-hike to some extent and even then
we will not have to pay a bigher price
that we are going to pay to Esso for the
next seven years for the import of crude.

Sir, a provision of Rs. 1.84 crores has
been made in .he revised estimares for
1973-74 and another sum of Rs. 6.27
crores have been provided in the Budget
for 1974-75. How have you calculated
these amounts ? Dr. Tanzir, the interna-
tional oil expert, opined that India should,
without any hesitation, without paying
any compensatioin, nationalise the  three
foreign oil comp:nies. And he is an Ameri-
can. He knows what he says. He is not a
lay man like us. It is his opinion. But you
have not heeded that. The entire opera-
tion of the three divisions of the Esso, if
we purchase them, amounts to Rs. 21
crores or c<omething like that.

In the first year you have made a pro-
vision of Rs. 1.84 crores and the  next
year Rs. 6.27 crores. What is the basis
of your calculaton ? Why do you not
speak up ? Ther. these undertakings shall
not incfude the following : “any share held
by FEsso in the equity capital of Esso
Standard or Lube India; any trade mark
and any right of Esso to use any {irade
mark in India, specified in the first Sche-
dule; all patents and designs registered in
India in the name of Esso.” What is the
meaning of take-over ? You have excluded
these. Why ? On what ground ? Please
tell us why you have done this. Why have
you done this ? Then, sec how they have
been favoured on the. purchase price
“Gains due to revolution of assets”; the
presents, if they are valued, will be exempt
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from taxes in terms of extant taxation
law. 1 am quite sure if we pay the full
market value of Rs. 21 crores, it will jump
up at the end of seven years 10 Rs. 60 to
Rs. 70 crores this, apart from the fact
that they always send by way of remittances
of dividends, reserves, principals, and
so on. The Esso itself, having invested a
capital of Rs. 60 to Rs. 70 crores, they
have taken away more Rs. 300 to Rs. 400
crores already apart from the amount they
have given to the principnals by way  of
import of crude which will amount to
another Rs. 200 ciores. So by investing a
working capital of Rs. 60 to Rs. 70 crores
they have taken from this country at
Jeast Rs. 600 to Rs. 700 crores already.
And now you have given them a right to
propoitional position on the Boad with
just 26 per cent thus allowing them to
vet all vital decisions so that yvou will be
at their mercy even after the purchase of
the shares. Who gave the Government of
India the right to torpedo the recommen-
dation of the Petroleum and Chemicals
Ministry of Dr. Triguna Sen that they
should be nationalised ? Was it for that
crime that Dr. Triguna Sen was buundled
out of the Ministry, because his Mimstry
made that recommendation ? And now you
have kneeled down; on vyour bended
knees you have accepted the terms of
Esso and sold out the interests of the
community to them in this way. The pur-
chase price can be remitted in equal snnual
instalments. Wonderful clauses are there.
Secondly, with the minority intecests in
the refinery the Esso might still have
some voice in the crude oil supply posi-
tior whereas on a hundred per cent
ownership the Esso obviously would have
no voice. But you want to allow the Esso
make another hundred crores of rupees in
these days of price hike apart from com-
pensation and all that. So T would like to
say that-—and Mr. Bhupesh Gupta is
correct on this point; we are one on this
point—you are purchasing junks, worn out
machinery. They have taken away  the

reserves from India. They have reduced |

the equity portion of the capital structure
and they have not modernised anything.
And after this you purchase this junk
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bound hand and foot for seven years for
which you will have to pay in one way or
another Rs. 200 crores or something like

that.
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And another 60-70 crores instcad of
21 crores by way of payment during the
seven years and by way of import of
crude from Principals another Rs. 100
crores. That is what you are going to do
knowing fully well all these things. Even
the Arab world, when they nationalised
one company after another, did not do
that. But this mighty democratic Govern-
ment of India .

SHRI SHAH NAWAZ KHAN : They
are also paying compensation. ,

SHRI NIREN GHOSH : Not always.
What about Col. Geddaffe ? Has lraq paid.
compensation ?

SHRI SHAH NAWAZ KHAN : They
have paid compensation.
SHRI NIREN GHOSH : Whart is the

amount that they paid ? It was not at
the market value of the present price. But
this mighty democratic Government, this
antj-colonial Government of the socialist
brand of Shri Harsh Deo Malaviya wants
to pay compensation at a very high rate.
This Government, for that purpose. now
comes with this rugged piece of legislation
before us to sell out the interests of
India to them and torpedo the eorlier deci-
sion.

That is why 1 say that Dr. Tanzer was
right when he said that all backward coun-
tries should nationalise oil installations
without any compensation, because if you
calculate the amount they have taken
out of the country a fabulous sum of
hundreds and . hundreds of billions of
dollars. Arab world has also suffeied. They
are gaining something by the price hike.
But unless complete takeover takes place
in any country, the purpose will not  be
served. Shri Bhupesh Gupta is correct on
that point also. Why have you paid this
amount ? Why was that Constitutional
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amendment was passed ? If it is thought
necessary that under the Constitution you
have got to pay something, why not pay

Re. 1? Why not pay one dollar? You

may do that under the Con.titution now.
That was why the Constitution amend-
ment was passed. If you now turn back
and say that the amendment does not mean
that, then let the progressive and socialist
Malaviya say whether the Government did
not take the plea that by passing the
amendment there will be no difficalty in
. the way of taking over of foreign assets
or any property of the vested interests and
if it was not passed they have to pay
fabulous amount. High-flown rhetoric was
served in the dishes to the Indian people
and now we sce it in actual practice. All
your promises are like promissory notes
on a bank that has declared itsclf bank-
rupt. As Gandhiji said these are all post-
dated cheques. So, I demand that this Bill
should be rejected. It should be dropped
even at this stage because you are going
to have another shady deal with the other
two companies. Bring forward a iresh Bill
providing for full nationalisation apd com-
plete take over without compensation. If
any compensation is to be paid, you may
pay only one dollar—nothing more, nothing
less.

. Then I will put another question in this
connection about refinery. [his Govern-
ment has sabotaged all the refinery projects
for more than 12 years deliberately

When I asked Mr. Borooah why we
could not take more crude, he said that
per tonne of crude it would cost Rs. 20
more since Hualdia cannot accommodate
two-lakh tonne bulk carriers. Mav 1 ask
the Government one thing ? How can you
build a refirery at Mathura? [ am not
opposed to the setting up of a refinery at
Mathura. T would have been happier if
it would have been set up somewhsere in
the eastern part of U. P. which is the
most neglected and backward and poverty-
striken area and not in Mathura. 1 would
have been happier in that case. And, Sir,
I am not opposed to the project as such.
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But what is the cost of building a pipeline
from the coast to this place 7 What is the
I cost ?
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THE VICE-CHAIRMAN (SHRI
S. S. MARISWAMY) : Mr. Ghosh, you
have taken already twenty minutes. Please
wind up now.

SHRI NIREN GHOSH : Then, why are
we told such things ? In this way you have
sabctaged the whole project. I'his is how
vor1 have behaved inside the country and
this is how, in order to have the deal with
the foreigners, you saciiiice the interests
of the country. On excess capacity, and
on certain other operations, thete is no
valid agreement and yet you have agreed.
I am being told on the highest authority
that therc is no permission by India given
to ESSO, Caltex or Burmah-Shell to im-
port crude from their principals. There
is no validity in the agreement. It was only
a technical agreement with no legal validity

whotsoever. Yet we are told like this I
will not divulge the name .

SHRI SHAH NAWAZ KHAN You
must know that it is cheaper.

SHRI NIREN GHOSH : Cheaper ?

How ? I will not divulge the name. But
this is what I have been told on the highest
authority. 1 know every detail of :t. T am
sorry, Mr. Borooah is not here. He should
have been here and must have answered
all these questions. So, Sir. this Bill
should be defetred and the entire thing
should be probed into and a separate Bill
should be brought forward before the
House for the take-over, 100 per cent take-
over, without any compensation. If  ycu
cannot do that which even a small country
like Ceylon has done and if you cannot
do that according to the provisions of the
Twentififth Constitution Amendment Bill,
what is the use of your professing all
these things ? If you want to pay, pay a
few dollars and take over the entire thing.
Instead of that you are still going 10
pay more than Rs. 150 or Rs. 160 crores
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over and above the Rs. 700 crores

What a partriotic Government you are !
Wonderful !

SHRI HARSH DEO MALAVIYA
(Uttar Pradesh) : Sir, I welcome this Bill
which has been placed before this House
by Shri Shah Nawaz Khan. I welcome this
Bill though, I think, it needs much im-
provement since there are certain serious
gaps. But still I welcome it because it
meets a popular demand, a very old popu-
lar demand in the country, that the foreign
oil companies should be brought under
public control and this would be a great
step towards our set goal of attainment by
the public sector of the commanding
heights of the economy.

Sir, as has been pointed out, 74 per cent
of the shares is being taken over and they
will be wholly owned by the Government
of India. Esso will continue to have 26
per cent of the shares. Why is it so ? Sir,
it has not been explained and [ hope the
honourable Minister will explain. Why can
we not make our shareholding 75 per cent
instead of 74 per cent 7 I ask this ques-
tion, because, according to the Bill, Esso
will have a proportionate representation on
the Board of Management. Now, ali spe-
cial resolutions which will have to be
passed by the Board of Management, are
requited to have a three-fourth majority.
By having agreed to have 74 per cent, we
have reduced our three-fourth majority and
it seems that we willingly give the right to
Esso to block any special resolution be-
cause without 75 per cent of the share-
holding, we cannot have a  three fourth
majority.

I do not know why this decision has
been taken. I would like the Lon. Mrnister
to kindly explain this very important point.

I would also like to say something about
the question of compensation. The whole
world knows about the huge profit; which
these oil companies have YTecen making.
Huge profits and dividends have been
drained out of India. The overall capital
employed by ESSO in 1962 was Rs. 546.41

{11 MARCH 1974]
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that | million and in 1968, it was reduced to

they have taken away from thz country. ! Rs. 455.48 million.

Why this reduction ?
Does this not mean that dividends have
been paid by drawing heavily on reserves
which were built up in the past on the
basis of huge profits and the capital has
been depleted ? Is it not true that in this
the ESSO has bypassed the laws of the
land and the authorities conceincd have
shut their eyes to it ?

1 personally feel that there is no need
for payment of any compensation, parti-
cularly so because what we are going to
take over are the installations, depots and
the petrol filling stations which are very
old. Some Members have gone to the ex-
tent of calling them ‘junk’. 1f we take over
these installations which have had their
depreciation, which are fairly old and
which at places are not working efiiciently,
we shall be more or less buying near
junk and in the very near future we will
be required to spend lots of money to
renovate them and to bring them into pro-
per working order. So, we would be needing
Rs. 2 1|2 crores in foreign currency to
give to the U.S. office of the ESSO. It is
also stated in the Bill that it shall be free
of income-tax and it shall have an interest
of 6 1|2 per cent per annum which means
that the total payment which may be made
will be to the tune of almost 3 crores of
rupees. I do not see any necessity for it.
I do not agree with the argument which
was advanced in the other House by the
Hon. Petroleum Minister that we have to
pay compensation because it is our moral
duty and this and that. T do not agree with
this. Why did we bring about the 25th
Amendment of the Constitution ? The 25th
Amendment of the Constitution was spe-
cifically meant to give the Statz the power
to deny compensation to anyone whom we
like and the profits which these companies
have already earned are enough and no
compensation need be paid.

In this connection, 1 would like to
make an enquiry from the hon Minister.
This point was raised by Shii Bhupesh
Gupta also. It is known that sume engine
oil was imported from Rumania by the
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Indian Oil Company and this engine oil
worth about 3 crores of rupees was given
to ESSO as a loan tiansaction between
1967 and 1971. The understanding  was
that this engine oil would be returned by
ESSO to the 1.0.C. To the best of my
knowledge, ESSO has not yet falfilled its
obligation.

Sir, as Mr. Bhupesh Gupta pointed out,
the internal audit report of the Indian Oil
Corporation said that the ESSO) must be
insisted upon to return it. The engine oil
from Rumania was worth Rs. 3.1 crores,
and now, at the present rates, it weuld be
worth Rs. 4 crores. I would say, since the
ESSO has not returned this oil to the
L.O.C,, if any compensation has to be paid
to the Esso, it must be adjustel against
this amount. Therefore, since the total re-
quirement  to be paid to the Fsso is
Rs. 2 1}2 crores plus interest charge, etc.,
it will be much less than Rs. 4 crores and
so nothing should be paid to them. The
compensation payable to them must be
adjusted against this sum of Rs. 4 crores,
and the rest which remains with them must
be realized.

Sir. a number of exemptions have been

[RAJYA SABHA]
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Board of Management is not very clear.
And what 1 would very much insisi on is
that the clauses should be so #mended as
to give adequate represertation to the
workers in the Board of Management so
that the workers’ voice may be heard in
the management of this firm in future.

Sir, I am happy that the Bill gives a
clear assurance that the employees of the
Esso will not be touched. It is good, and
certainly the small employces, the lower
staff have to be given due consideration.
But we also know that there are whole-
time big officers with huge salacies and so
many facilities. They have their perquisites.
And this assurance must not apply to them
because they are practically the white
elephants and any blanket assurance to
them would not be in consonance with our
spirit to bring down the salaries and
| perquisites and facilities of the big bosses.
l 1 hope, Shri Shah Nawaz Khan will please
bear this in mind while he replies to this
debate.

Sir, the three oil companies in India—
the Fsso, the Burmah Shell and the
! Caltex-—remitted abroad Rs. 81.91 crores
! during 1969.

|
|

given here. For instance, their share in;

the equity capital of the Standard or the !

Lube will not be touched. And their right
to have a trade mark would not
touched and also their patents registered
in this country. T believe, this assurance to
the Esso in the Bill, perhaps, encroaches
upon the rights of the Reserve Bank  of
India. T speak subject to correction. And
I do not know whether in drafting the Bill,
the Ministry had consulted thz Reserve
Bank or not. I think, the Reserve Bank is
thus debarred from its rightful functions
and its rightful duties. This is not in con-
sonance with public opinion, T should say.
in the country. I will go further and say
that even the Congress Party in Parliament
will not agree to this. And the hon.
Minister must take another look at  the
question. T would like the hon. Minster
to clarify the structure of the Board of
Management and its powers. Fiom what
is given in -ne Bill, the structure of the

be |

In 1972 they remitted abroad Rs. 72.64
. crores and in 1971 they remitted abroad
Rs. 94.49 crores. It has been estimated
that during the past 14 years these foreign
companies have remitted abroad a sum
equal to Rs. 1,040 crores. This should
be an eye-opener to us. The workers in
the oil industry—and there is a workers’
movement in the oil industry—and public
opinion in this country in general have
been demanding persistently nationalisa-
tion of foreign oil comparies. This demand
is old and not new. So, I hope the Gov-
ernment will not just sit tight after this
ESSO Bill which in itself is not very com-
plete and which does not fulfil all our ex-
pectations, but will soon come forward
with proposals to nationalise the Burmah
Shell and Caltex.

In this context, Sir, I would like to poirt
out that these two companies, the Burmah
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Shell and the Caltex, have been behind the
scenes and their agents and their persons
at high levels—their contact mer—have
been trying very much to delay the Esso
Bill. Sir, they know that if the Esso Bill is
passed, their bargaining capacity will be
seriously weakened. The Burmah Oil Com-
pary one of Burmah Shell’s parent com-
panies for the last one year had not been
coming to terms with the Government and
in coming to an agreement they were
creating obstacles in the way of Govern-
ment taking its share in the Oil Irdia. It
was delaying and stalling the negoiiations
with the Government. The Burmah Shell
and the Caltex were interested that the
Esso deal should not materialise. There
was a supplementary agreement to decide
the price of crude of Assam. Since the
prices of the imported crade were going
up, the Governmert had asked the Burmah
0il Company to revise the old formula of
the Assam crude but the BOC was not al-
lowing the Government to take a decision
50 that at least the indigenous crude would
be available at a little cheaper rate at the
cost of their fabulous profits which they
were getting.

[11 MARCH 1974]

Therefore, this whole nefarious game of
these two other oil companies should be
foiled. There should be a probe into the
delay as to why the Government was not
taking a decision ard why the delay was

at all taking place in taking over at least
25 per cent out of the 50 per cent share
which the B.0.C. was holding. The top
officers of the B.O.C. felt that if the Fsso,
was nationalised all their fabulous wealth!
which they were now drawing at present
would vanish. That is why they werc putt- (
ing obstacles in the passage of the Bill. |

Therefore, Sir, I would appeal to the[
Government ard to the hon. Minister to
realise the force of public opinion and not
to have cold feet in so far as dealing with
foreign oil companies. They appear to us
as giants so long as we consider them as
giants. But, little Iraq and other Arab
countries recently have taken a bold deci-
sior for nationalising the big giants and |
nothing has happened. The skies have not |
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fallen. Rather, as a result of this beld act
they have gained the initiative and now the
forcign western imperialist countries are
coming to them on their bended knees.
Therefore, Sir, what T would plead is that
this Bill is good enough as it goes and
we welcome it but it is rot as good as it
should be. Thete is need for further think-
ing. further action and the need is to na-
tionalise the remaining two o0il companies
as early as possible without any fear or
any expectations of danger from these
countries. If you do it, you will genecrate a
tiemendous amount of public opinion in
this country, you will build up morale and
earn good will of the people of this coun-
try

t wER fag  (sfamm) - s
A1, # el TR TMETOTEE AT T ST
ICETEI T A wEW IITAT T

3 fagas & wfed saw vamA wE £

¥ oAmAl § fouw e S €7 2w T
F owWEA Fe oG oar )

LU L s I

N TorET fag . 48 9 agA faw & owww
TH AT O W 1952 § A% wray wifww
A fa faealt A Fafwlt @ EEET &
M ag WAmEr #r fam & oamw @
T A AN AT BT WA WEm oS |
T oW RM A 1 R OFUT WA ¥
4 T faeit A9 aafr § oaww S
HT 70 FT 7 F GEW &7 q@ A A
afgq FEART ATH AEE T SAY 9T I AT
feemr | st @77 & waw Y ¥ 28 Ty
T & WEE A A g e #§ IAR
frr & & faAar e fear e qo
w2 Ffaat § qgr o wmn, FEe
58 /@ wAT fRm w0 oA faw
IRM T A A A faear @ & g
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W X AR W AVA T TR AT
ag o feuE wn, few @R F feAw @
f frar S T®r & 2 FNE 59 WA Y

IrEATEReY S, ag a4 fRAY gg 9%
gy At g, AfET e wwany
IRN FgT o wtg awar 31 A Afwre
fear ) gwrA gewr ®1 T oWET F AR
T 3w 7 ufaFw far AR S wE T
Wl AT W AT § AR 3 W q ;i
fear« st W7 FroEEgr SEE A, Fommr
z & sfrw Wit & #fae @ dq ¥ @
o S SfaT A a4, 7 o g R o
ST & gAest gAR Wy oY, SfEw ag 9=
™ fF g S o1971 AT 1974 W ¥AE
gu Az 3faw 43 & Am F G AET &
T A gfar e A S R, AoAAd §
g TEM &1 gEAE  25a S ogwiEd
gfagia ® frar, gasr fas fen 1 wEdT
St 3 o g faw fRr ) # wwAn g
f& 253t gues A Ffagm 51 fFar IEw
NS Wt wHd § g Nt & ogd W
#ftam aar a1 vEA AF wE@EAr
fear @ g faer a1 | Afm SEF
a9 F 4 fF mEem el dmer &%
fe aomen fraar gmr o=fgw o St g
253t e fr wfrema 7 99F AR gETa
FAEEl F1 qg AfgF T owy 6 g
% & ar W@ | A9 AR IW AET B WKW
TR waT &1 ufawre & R ammasT &= 2
1T FE AN F A A TR A AT
T T T AFAT TET AT AT /A F g7
T AT | G ¥ S @wAd fewm owmoar
ag T am w fF awEsr T FI oA
gfyFe ar W & W oA TWOF AT
g SFt & qm W A IAE qE WIEH!
= faar | o gqF AR ¥ «m1 ¥ fowg
FX ghy ¢ 5 gg wumaen saran faan o,
Ffe SeT IR waT, AT ATAW ALY, ATEA
CURSEZ U SR G E 2O GO £
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gEgel A &g "geEr fwr g ) s =
feamr fF (qeo & S99 5w, 9 IJ9F a0
A T, G frw fow @A fem, Al
FRW wF Wi frm & ame 9aw aw
faeer & T=F & a1 s fRd swfai
g #wr5 fama fadr &1 ar sTsmeger S,
oY HT ATT W FAAT g fF W e |
W T AN AgEL AT g, 9% Ea
T WX A5 ¥ WEwET AT g Ar I
1 fag wz A @war | 3w WG # oA
25 ™ A1 AFG F g oA fawdr
IR W T S A W fow geT & 9w
#l, {3 qm §7FR & @rEdr &1 Fayr Ay
wA g, A1 T WH FT WL IEM R
HTeTeT i (T EMT 37 IS a7 39 aF €L
AR HI AT ITF T TR AT TR A B
T TR R FaER gq PR ¥ faars aw-
FIET A ST FLAT | {477 77 § FF 1S weran
gar & a1 wEn, AfFT 2. 59 AT FT AT EATA
w7 F A AT T o Serar fE
EET AT ITRT O e e A e g
geEg g1 Y 7 F T gEd A waew
A AT IHA A gewrr qer faew
aFAT | HfF W fammw @ fRowm gwr
OEAY AEFEETT gE a1 IAW Fs A{AT
T gHT E

W go o gEwu (AEEITE) : FA
quERR § 7
st T fag - @7 gAsEAR €, AW

TNEETC ¥ | EAIR Uo Wo FAAFU! WEH F
q foAy &0 W 2, A WT 1 < R
ar &1 § T g S TeaS &1 grt ar
Fg AT ¥ HEEN AT W7 AEAL ST
Fam AT v Asy faeer 3EEr
ITAAEAR W, THEF gerEr #R OTH A
F1 @ fox w77 § BF wiw ot § 0% st
AR gw & Ty frmg & uw owEr wmiE
Fr fr faaelt o= wufoat =@ 3w & 99 =
Fqedr oft, I AT 9T AT A AT
IuET Fuw & fag &€ ug fadaw wam §
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s A S § R uE e ' o3REE 0w |

TR &g wWE & AT | g
FUT TP X AT FT I AE, 20, 30
A ¥ hax gt feem 3 A feEAe we
FC I ER 1 Ay AT AR AT T N
Fgt oAtd &Y FUT AT | W AL AT
FE df g 954 T 7 97 5 S sram AE
T A ARG A G, AZ & AFAT &, A ;WA
A g, affr ¥4 § #° 3% 7eF F ufe
[ A § e & IfE St oA, 3 oan
wqy 937 § ) THH FATA UG Wi A gAAr
frgr 1 gHIC *W & gear A& faAn
¥ arrar § f geowa w7 el A s
I FT A/ACT AT QA ATEA AT F AL
¥ g9g ¥ gf R 9@ A7 gy FyAa & wmy
grar 7% 2B g ¥ IAHr HAF W
A 9f | TH 3W & WAT AT ARIAATR
FOR FTA @1 bEar (@, @ A0 wgAl
T g daar fEar @ wrfa ¥ O wmA §
g FIR L VET &1

THE VICE-CHAIRMAN (SHRI S. S.

MARISWAMY): You have taken 10
minutes.

SHRI RANBIR SINGH : I will take only

«two minutes more.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): No; there are a number
of speakers.

SHRI RANBIR SINGH: i1 ¥ 15
20, 20 foz fad %)

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Kindly wind up.

st amate fag: & Faw @ fawe or

WA UE g qrA fAAER AEAr & | Adl werRd
frata & o fsfea oo feamt &1 fasmr
TET | AW & fom warT w7 foFwa § oA\ #y
feasg &, s A am 7 fGwpa g 1 fefoa
HEATE W | WA HA S a3 g
¥ wrwr 5 I dar St T AIRT F AR
qAVETE ¥ UF HAAT wE |
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Tz W IE-ART EET § ¢FF F, MG ANTH
#fger fFg wm @fE ww @ & A
FE G FAA AT gE | IS gAET
W aEH-Ed AT AT a8 § ag W A
F ONT | A I AT TEIA § oG F
form, @ S # sEwd @ @A g
FI & A0 | AT ST FIT FAI TEATT
AT & g Wiy AT /Gy ¥ AR OB
T Y IUL 9 A H AR W WS
w1fgw | 3y I AT AHGAY A@AT) TR
FATAT faR9y ®qAT FHAT ) A WEAATS @T
g T & A AT W & FrAar
g 3% s W e grn PR o Ay
FFAE T | HA GHA AR FE D AU
o wgr frern Swa famm w1 dAww
FIT | I AT IV TRA F fRETa AR
§ Wt 9T okw &7 fAWw E 1 9 AW
t fF oo fe gfeee B0 @ wWW
¥ & wgt favar & a7 foear g
AT A faqar § @ =% § faqar § 1
FE o fwa foar faar AT &

TWH gIE-mg A THE wA™E ¥ O§g
fraga FEAT- 20 WY AT GT BA AFAT
W &~ U 9 ¥ W 9¥qd g .9 qud
wifn &y far o | § 99y g fawrfow
FraT f' gun uw ey AW AR
A AT ZE AT A H SEEr &%
§ 19 & fqeErFd & 98 G E A

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Mr. Mandal.

SHRI BHUPESH GUPTA: My propo-
sal is let us adjourn today. The reply
should be given tomorrow. The hon. Mem-
ber has spoken. We did not take exception
to Mr. Borooah being absent, but in fair-
ness we have raised a number of important
points, not thut he cannot reply. I mean no
reflection on Mr. Shah Nawaz Khan. He
can very well reply, but it is better that
today we adjourr. We do not have many
amendments, as you know. Tomorrow let
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Mr. Borooah come and deal with the
points that we have made. We have to ask
some clarifications from him. We will not
take much time. This Bill will be passed.
I would request you to adjourn the Fouse.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY) : There are some speakers.

SHRI BHUPESH GUPTA: I have no
objection to Members speaking, but T say
no reply today.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): The Minister is ready
with his reply.

SHRI BHUPESH GUPTA : The debate
is becoming a farce.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): I am sorry, Mr. Bhupesh
Gupta. It has already been decided that
we can allot only three hours. Mr. Mandal.

SHRI BHUPESH GUPTA:
know the decision.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): There is one mor¢ spea-
ker. Soon after the Minister would Dbe re-

plying.

SHRI BHUPESH GUPTA: I do not
know how long it will take, but 1 want
to know why the Minister is not here. I
am not blaming you. I am asking an ex-
planatior from the Government as to why
the Minister is not here. We say he should
have been here.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Let us finish all the
speakers and later on we will decide whe-
ther we will have the reply today or tomor-
row. Mr. Mandal please.

I wart to

SHRI BHUPESH GUPTA: I cannot
understand it. You can give the decision.

THE VICE-CHAIRMAN (SHRI S. S.
MARISWAMY): Let us hear the speakers
first ard later on we shall decide. Mr.
Mandal.
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' weE amam dea (fagie) o o9o-
wqMEAST AN, FT & I @A gUT § a9 q,
I wgdaAT & 9gi WY, §OEY W am
F1 fowmg &1 A@y o 5 oIw w7 o
fazf & T30 g9T #%aT & 1 S99 ¥ BW
AT AT % I qIE ¥ W ¥ A
Frqfadt F Iy § AUEC FGT W E
IFF FIT AGA AW WU FAT § L

[The Vice-Chairman (Shri V. B. Raju)

in the Chair.]

. WY W A{TU AT TR OKAT AT
fsg ad% ¥ a9 #1 F$Wa &7 F@EEFT 3
s fRar & & gEd fg aws fergmam
7 Q9 =w gar wWar A AT gL A
Y e W AT w7 A ofy [ @ fR
o1 faaeit aw wwafaar § AFT WEAEHTT
g wre aga faa & aw oag fogas @
Tar g, Afew Az fadas IdmEe ET
fadgs gy ¢, g fagaw faw =@ fao
3 fr oel TR IR I@ @ AT
AT & AR AT q@A H AT WT IEAT
ST g AT g A g S oFl R,
ey YR wEEA, 3 W0 & fuR
F TFEET FEAT | TF H 74 TEE AW
gEy H 24 TR WA R CEEAT FIA
% fag & 73 fad@® T® QT A@L AU
¥ g 9@ T ¥ A v & fr fad
A & aF 39 fagaw ¥ ;1 ow 0 §°
FA1 AL A FEOAT AT GTEFAT FRAT R,
ar eqg FEAT ¥, AR QU ULEAFT
far T ? SgFT agee FTow W fafiwex
aEE F gAAET AMET 4T I FW AR
Fmr & ° gty & grg, ug €y &rew
agamr =ifge o1 fF osw fF oawe & ¥
s @A & AW agy e ¥ AT G
oy f #Teeam AT FAT GA FT Y U
0 FAT AMRY, A IAFT N AL ETA
gr a1 AE G TR AR §F §ER AT
#IT T@ T, 3EF W AR H I9F O AT
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qrfer a1 | AfFT TEE S oA SwEW
o g Fg7 & | g @0 & Wy ag wveAr
THEAAT F AT W § ag W agq WA
U § THET & AT G g 1 TAT qhAFE
e & wgar g #Aifs R w0 AR
TEAER F4d & fau fear @t w®r g a8
IM FATIX FT FWAAT g | 2 HUS
60 W@ %o FHAWA & ®7 ¥ fagr smgr
™ A & Mg wafF =g waamge fear
st @ & W fefigenfen dmex @ o frad
fF quet 1% & o 7@t wX AlgE feeRes
FHE ¥ | TEI F vFAEL fHFAT AqET E
7g W @ gFemar T § o oag W fefee
WA FT OFW AT 7 40 g § o
Fw F faatfaw ¥ o sfufaoes war mn
AT A7 AR F AU ST WIS @l
™ g1 g 9T fow w@r g oar T faw
W& | 3EF A A W] aE &Y AR
¥ F% TG Fgr W ¥\ g@fag § FEAr
5, gTa qIET FTOATE ATE A ATHET AT
ZH @AW % |TAY v@ar =rfgm oan, Sfe
ATEIT QI qMEE #1 GG AE @ @Y 2 |
Ty TS UF AT §1 gHA) g AEW
qgdr ¥ fF wimwww #T faw aa 9@
AT AT | S qE AAHIA FF B TEA
F THFATIC FLA HT fa«r g0 AWT & qAF
AT AT g, 3 fAAfid ¥ oS o wqurse
fear 9T @1 & S X R 6 TWE g3
T T 9gAr A1 7@ IR &F w9 ¥ faaw
FT A a7 fergeAm # d®e wEr g,
g WAUFT § IAF AMEA T ART A=
gy, e wem gsar § R owEr &
S A 9EF AW g1 W IHT gad R
AR ®%F & fau g@ o 9Ew wfew

o3y

¥ oaudEr @ WET WATSE & AT |
et AT iAEE ST gur 2 oaw wiwy-

fer ad@ ¥ g1 & A &1 ag A T3
g & qw I NG W aA g€ 8 W
w3 ¥ o wr g fFoAew qear
g ogew N9 g g gE 2 fom oam #

{11 MARCH 1974]

Undertaking, in India) 198
Bill, 1974

FIHET W AMT F ATHA CRAT FE0 Fgal
& gafT & a7 frdeT AT Wwar g
g W faw «ar mar 2, @7 ™ qdE
¥ omr mr 2oz fam s R
faet & ®a ¥ amar wfgw ar, Afew 7y fa=
fad mw @ FeodT ey & fqo Amar wr 21

T &1 @1 #]R faRe wafad F
ey ¥ A fa amr nfed ar 1 zwfag
g0 wAAy §ug 5 o TEAey g€ 2, 9 A%
e gf & W wfeg gm ommer  fadw
FE ¥

SHRI BIPINPAL DAS (Assam): Sir,
I support this Bill. But I have somz doubts
and questions for clarification, I will be
very brief. 1 hope the Minister wiil Lind-
ly take note of these questions and try
to convince us about the justif.cation of the
action they have taken. It is well known
that oil is a very important basic com-
modity in the country and the current oil
crisis has created such a situation in the
whole world and from that sitvation we
can very well realise the impartance of
this particular commodity. In a country
like ours where we are steuggling very
hard to develop the economy, when we
have embarked on the gslanned develop-
ment of the country, the State must have
a compiete control over such basic com-
modities. Therefore, oil must be comp-
letely in the hands of the Goverbment and
this should be one of the basic policies.
I do not know why the Government is
still hesitating 1n announcing such a policy
and in going ahead with such a policy. Tt
is particularly o matter of regret why these
oil companies which are in the foieign
hards, when we want to take complete
control over the basic commodities, which
will help us 1 implementing cur plans,
when that is our objective. why these o1l
companies should continue to ve in the fo-
reign hands . I do not know why these
companies arc in foreign hands and
why we still go on allowing them
to loot our country. Ijust do not
undeistand  this. I  wunt a  very
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[Shri Bipinpal Das]
categorical statcment and assurence from the
Government as to what is there in their
mind regarding nationalisation of the en-
ure oil industry in the couutry,

So far as this Bill is concerned, let
alone the other two oil companies, the
Caltex and the Burmahshell, even the [sso
is not being taken over hundred per cent.
We want to take over only a fringe of
the activities of the Esso. the marketing
activities, leaving aside everything else, and
that also only 74 per cent leaving aside 26
per cent in their hands. I really do not know
what might be the present market value of
the installations or the jurks that we are go-
ing to purchase from the Esso. I do not
know what their present value wiil be
after deducting depreciation. But we are
going to pay a huge amount of Rs. 2.59
crores. Instead of going ahead with com-
plete nationalisation of the three foreign oil |
companies, we have touched only one com-
pany and there too we have touched only
the fringe of the company, only the mar-
keting side, and nothing else. I do not :
want to take the time of the House by
quoting the provisions of the Biil itself.
But 1 do not understand why it is so that
only 74 per cent is taken over. The argu-
ment given for taking over only 74 per
cent is that these companies have their
own source of crude and that crude we
get at a cheaper price, and if we have to
supply at Government level, we have to
pay a higher price and therefore, let us
take the advantage. Now, have the Gov-
ernment calcwated the total foreign ex-
change that will be involved if we supply
the crude and the total [oreign exchunge
that we lose by repatiiation of profits and
dividends by these companics? Have you
calculated this? I want the Go-ernment
to make a calculation and then tell us
and convince us. If they can convince
us, well and good. Please tell us how
much foreign exchange we are iosing be-
cause these companies are rcpatriating pro-
fits and dividends every year by crores
and crores of rupecs. This position rnust
be made very clear to us. Dlease take
into consideration the amount of profit
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they have made all these years. Again 1

am not taking the time of the House by
qguoting figures as to how much thcy have
looted this country. I just fail to under-
stand why we are going to nay hnge amounts
as compensation for these junks that we
are going to take over. [ do nct under-
stand it. And there again we are going to

pay interest and it is income-tax free. 1
do not understand all these things. TIhis is
not even a half-hearted mcasure. This is

a quarter-hearted measure or even less
than that. Instead of geing the whole hog
and nationalising all the foreign oil com-
panies, we are only touching just one com-
pany and that too only the fringe of it
and that too only to the extent of 74 per
cent. Not even 75 per cent, on the ground
that they have their own crude. Then why
not 75 per cent? Why not 76 per cent’
it is only because Esso compary being
very crafty have gained an advantage over
us. They succeeded in maling us agres
to 74 per cent because they did not want
us to have three-fourths majority in the
management board, Unless we have thiee-
fourths majorily, we cannot carry major
and vital decisions. Now in the matter of
vital and major decisions, IFsso company
will have the power of veto in the board
of management. This is the reason why
75 per cent or 76 per cent was not agreed
to, but only 74 per cent just less than
three-fourths. This is the point on which
they have won in negotiation. On this
point, not only myself, but the whole na-
tion will have misgivings. Therefore, Gov-
ernment should make this peint clear to us.

Then there are so many exemptions. I
do not want to take the time of the

House, These exemptions- are referred to
in the Bill. Sub-clause (2) of clause 4
says:

The undertakings referred to in sub-
section (1) shall not include the follow-
ing, namely:—

(a) any share held by Esso in the
equity capital of Esso Standard or
Lube India;
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(b) any trade mark, and any right
of Esso to use any trade mark in
India, etc. etc.

1 do not understand the meaning of
these exemptions. You take only a small
part of the whole thing and there again
you are exempting somethirg. Are we tak-
“ing over the installations without a trade
mark ? T fail to understand the meaning,
the significance or importance of these ex-
emptions. What does the mnation gain by
these 7 What do we gain? If you are not
prepared to nationalise or take over the
foreign companies, please tell us.

Esso alone did a total business of
Rs. 21,000 crores in 1973. How much
have all the three companies put together
remitted from this country? In 1969 it
was Rs. 81.91 crores; in 1970 it was
Rs. 72.64 crores; in 1971 it was Rs. 94.49
crores. Over 14 years they have repatria-
ted Rs. 1,040 crores in the form of pro-
fits and dividends. What more is there
to carry from this country? Is it mnot
looting—free looting? Should we tolerate
this ? And under this excuse or that ex-
cuse we go on paying compensation. And
we pay interest and it is income-tax free.

Anbdther fact I want to point out. They
have drained out the profits and dividends
etc. in such a manner that they have de-
pleted their own capital assets in India.
Their total capital assets of 1962 were
worth Rs. 546.48 millions and in 1968
the value came down to Rs. 45545 mil-
lions. They have been looting this coun-
try so much that they have themselves
depleted their capital assets in this coun-
fry.

I want to know from the Government a
full picture of this wholé agreement or
this arrangement. The Bill does not give
the full picture.

idea. There is something behind
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Bill which is unsaid and untdld. There

is something more behind what is written
in words in this Bill. We want to know
that. We want to be taken into confi-
dence. What is the full and complete
picture? What is the comprehensive agree-
ment entered into by the Government of
India with the Esso company? What will be
the nature of the final and full settlement?
What is going to happen ? I wart to know
the whole pictuie. We want to know what
ultimately will be the nature of the final
and full settlement to be made by the
Government of India ? On all thes: things,
Sir, I hope the honourable Minister will
kindly explain and take us into corfidence.

Still, Sir, as ! said, [ support this Bill
for one very vital reason. Although this
Bill is a half-hcarted measure—I said it is
‘quarter-hearted’—1 still support this for
one very vital reason and the reason is that
at least ESSO has come half way whereas
the other Companies, Caltex and Burmah-
Shell, want that this Bill should not be
passed and they want that this should be
stalled and they want that this should be
delayed. Why ? Because all the thiee Com-
panies taker together will have additional
bargaining power and because they know
that ultimately Caltex and Burmah-Shell
will not be there in this country. But, be-
fore they go ou’, they want to have a stron-
ger bargaining power and that is why they
want ESSO to be with them and that is
why they do not want this to be passed
in this form. They car gain much more
and they want this Bill to fail. And, Sir,
this is the conspiracy that is going on. But,
Sir, once a certain process is set in motion,
no power on eurth can reverse the process.
The Second Law of Thermodynamics will
operate, Mr. Vice-Chairman, if you permit
me to use this language. Once this pro-
cess starts, it will go on. Today, this is
only a half-hearted or ‘quarter-hearted’
measure, and this is not to my satisfaction.
Yet, once the process is started, it wili go
forward and forward, may be sometimes
slowly and sometimes quickly. But it will
move on and all these companies will not

This Bill gives just an {l be able to stand here. Therefore, however
this

weak the Bill may be and however half-
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hearted it may be, I want the Bill to be
passed and I want the Government to go
forward to frustrate the conspiracy of these
three Comparies. Take the case of Bur-
mah-Shell. They are holding 50 per cent
share in Oil India and we have been ask-
ing to get a majority share and till now
they have not agreed to it. I do not know
why the Government has failed to convince
them or persnade or force them to agrea
to a majority shareholding on our side in
-0il Irndia. T do not say that ESSO 15 better
than the other two. No All are of the
same colour and hue. But there s this
dangerous conspiracy which is going on for
years. Now there is no time, Sir. Otherwise
I would have told you the whole story
behind the ONGC operations and I would
have told you why they have not been
able to explore new vil fields in this coun-
try for the last ten or twelve years. Why ?
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It is because of this conspiracy and be-
cause of some of our officers being irvolv-
ed in it. These Companies are conspiring
and I want this conspiracy to be frustrated
and that is why I want this Bill to be
passed here and now so that the Govern-
ment may go ahead further. I want the
Government to convince us ard to take us
into confidence and tell us the whole story
and not to stop here, but to go ahead to-
wards the nationalisation of all the three
foreign oil Companies. Thank you very
much, Sir.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The Minister of Petroleum and
Chemicals will reply tomorrow. The Hcuse
stands adjourned till 11-00 A.M. tomor-
row.

The House then adjourned at
twenty-five minutes past five of the
clock till eleven of the clock on
Tuesday, the 12th March, 1974.

MGIPRRND—2RSS/74—Sec. I1 (N.S.)—27-5-74—595.



